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Tribunal's Order : , : » Dt} 30,12.1994.
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8hri G}S.Walia; counsei for the Contempt
Petitioner. He fequests for leave to withdraw the
Contempt Petitioh with an opportuhity to approach
the appropriate authority fof enforcement of the -
order.' The records and proceedings of the Labour
Court be called for facilitating the decision of
the OA af ter thelpleadingS'are completed at the
stage of hearingé _
2, " With tjhis liberty, the C.P. is disposed

as
of /withdrawn.
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